
FIR No. 87/2021
State  vs   Sheetal
U/s 379/411 IPC

PS Prashant Vihar
10.05.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This in an application seeking released of accused Sheetal W/o Sh.
Dinesh on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Sheetal.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

05/04/2021 and even lapse of  more than one month,  she is  not  able to arrange

surety.  

Submissions  heard.  Record perused.

In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. State and keeping in view of the submission made, the application is

allowed.   Accused Sheetal be released on bail on furnishing personal bond in a sum

of Rs. 15,000/-. Application stands disposed off. 

Digitally signed copy of  this order be given dasti to the Ld. Counsel

for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



FIR No. 41866/2019
State  vs   Ravi Kumar

U/s 379/411 IPC
PS Prashant Vihar

10.05.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This in an application seeking released of accused Ravi Kumar on
personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Ravi Kumar.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

05/04/2021 and even lapse of more than one month, he is not able to arrange surety.

Submissions  heard.  Record perused.

 In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. State and keeping in view of the submission made, the application is

allowed.  Accused Ravi Kumar be released on bail on furnishing personal bond in a

sum of Rs. 15,000/-. Application stands disposed off. 

Digitally signed copy of  this order be given dasti to the Ld. Counsel

for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



FIR No. 28968/2018
State  vs   Rajvir @ Vicky

U/s 379/411/34 IPC
PS Prashant Vihar

10.05.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This in an application seeking released of accused Rajvir @ Vicky
on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Rajvir @ Vicky.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

08/03/2019 and even lapse of more than two years, he is not able to arrange surety.  

Submissions  heard.  Record perused.

 In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. State and keeping in view of the submission made, the application is

allowed.  Accused Rajvir @ Vicky be released on bail on furnishing personal bond

in a sum of Rs. 15,000/-. Application stands disposed off. 

Digitally signed copy of  this order be given dasti to the Ld. Counsel

for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



e-FIR No. 0048/2021
State  vs   Pardeep @ Boby

U/s 379/411 IPC
PS Prashant Vihar

10.05.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This in an application seeking released of accused Pardeep @ Boby
on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Pardeep @ 

Boby.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

31/03/2021 and even lapse of more than one month, he is not able to arrange surety.

Submissions  heard.  Record perused.

 In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. State and keeping in view of the submission made, the application is

allowed.  Accused Pardeep @ Boby be released on bail on furnishing personal bond

in a sum of Rs. 15,000/-. Application stands disposed off. 

Digitally signed copy of  this order be given dasti to the Ld. Counsel

for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



e-FIR No. 04575/2021
State  vs   Ratan @ Ritik

U/s 379/411/34 IPC
PS Prashant Vihar

10.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This in an application seeking released of accused Ratan @
Ritik on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Ratan @ 

Ritik.

At this stage, Ld. LAC for accused seeks to withdraw the present

application.

Heard.  Request allowed.

In  view  of  this,  present  application  stands  disposed  off  as

withdrawn.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



e-FIR No. 03362/2021
State  vs   Pardeep @ Boby

U/s 379/411 IPC
PS Prashant Vihar

10.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This in an application seeking released of accused Pardeep @
Boby on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Pardeep @

Boby.

At this stage, Ld. LAC for accused seeks to withdraw the present

application.

Heard.  Request allowed.

In  view  of  this,  present  application  stands  disposed  off  as

withdrawn.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



FIR No. 317/2019
State  vs   Amit Soni

U/s 420/406/392/34 IPC
PS Prashant Vihar

10.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This in an application seeking released of accused Amit Soni
on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Amit Soni.

Application perused.  Record perused.

IO  is  direction  to  verify  the  whereabouts  of  accused  and  the

means of accused.

IO to report on 12/05/2021.

Digitally signed copy of  this order be sent to IO and also given

dasti to the Ld. Counsel for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021


